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.4.hltracl of Ue Prooet!lillO' of tile Co'uncil oJ't/,c GovcritOr-Gellel'al oj I1Id;~ 
""embled fot' tho IJ1l"P0'O of ,mlTeiflO Laws and Regulatio1ls uudor tke 
provision qfthe .Act 01 ParUamc"t 24 qnd 25 1Tic., cap. 67. 

The Council met at Simla on Wednesday, the 16th May 1866. 

PRESENT: 

Bis Excellency the Viceroy Doud Governor·General of Indin, pre,idi"g. 
His Excellency the Commander~in-Chief. 
'rhe Hon'ble B. Sumner Maine. 
The Ron'hle W. Grey. 
~'he Hon'ble G. Noble l'aylor. 
The Right Boo'hle W. N. Massey. 
Tbe Hon'hle Colonel B. M. Durand. c. B. 

The Hon'ble W. Muir. 
The Hon'ble H. P. A. B. Riddell. 

The Hoo'ble MB. RmDELL took the oath of allegiance and the oath tb:lt 
he would faithfully disoharge the duties of his office. 

BOMBAY HIGH COURT LETTERS PATENT AMENDMENT AOT. 
'I'he Hoo'ble Mr. MAINB moved for leave to introduce a Bill to nmend two 

clerIcal f'rrors in the Letters Patent of the High Court of the Presidenoy of 
Bombny. dated the 2bth December 1865. IIe said the I.etters Patent con-
tained this sentenoe, which it hod beeu ascertained oceurr~d in the engrossed 
copy, II And we do further ordain that the said High Court of Judicature at 
Bombay shnll have Ordinary Original Oriminal Jurisdiction within the local 
limits of its Ordinary Original Oivil Jurbdietion, and also in rellpeet of all ,ucla 
persons beyond 8uchlimitsover whom the said High Court of Judicature at Fori 
'William in Bengal shall have Criminal Jurisdiction at the date of the publi-
cation of these presents." It might be Su)'posed tha.t theso were blunders of 
the law ftationer. The Bill simply coneeted the two mistakes, and provided 
that the High Court of Judicature of Bombay should have" Ordin'lJ"Y Original 
Oriminal Jurisdiction within the local limits of its Ordinal'y Originnl Civil 
J ~risdiction, and also in respect of all persoDs bl'yond its limits ovel' w hom tho said 
High Oourt of Judicature at Bombay sholl bave Criminnl Jurisdiction at the 
date of the publication of these presents." He would read the Section of the 
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Letters Patent whioh hare legislative poW:r in this r.espeot to the' Oouncil of 
the Govemor-General:- . . 

IC '~. And we do· furUler or~llin' and deolare tllat all the provisions of 
. Power of ,1041"l Lt··th~ Our ~tters ~ateDt are 8U hjeot to the legislative powers 
llalatllre pnlenea. of the Governor-General in Council, exercised Ilt meetings 
for the' purpose of maldng Laws and 'Regulations and also of the Governor. 
General in oascs of emergency. under tbe provisions of an Act of the twenty-
fourth and twenty-firth yran of Our Reign, choptp.r sixty-seven, and may bl! 
in all respects amended and altered thereby." 

'Ihe Motion waf put and agreed to. 

'l'be Hon'ble MR. MA.INE baving applied to His Excellency the President 
to suspend the Rules for the Conduct of Business. 

'Ibe President declared the Rules suspended. 
• 

The Hon'hle MR.lblNE then introduced the Dill, and moved that it be 
taken into conside~tion. 

The Motion was pu t and agreed to. 

'l'he Hon'hie Ma. YAINa also moved that 'the Bill he passed. 

The MoMon was put and agreed to. 

The Oounoil then adjourned. 

SIIlLA, 1 
Ti6 16/A May 1866. j 

~HITLEY STOKES, 
"J."t. Secy. to "'e Govt. of India, 

Home Dept. (Legf,zatioe.) 
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